
O.A, Np.483t2010 
ORDER DATED 22th SEPTEMBER. 2010 
Coram: 

HON'BLE MR. MR. MOHANTY, VICE-CHAIRMAN 
& 

HON'BLE MR. CR. MOHAPATRA, MEMBERtA) 

Heard Mr. S.K. Swam, Ld. Counsel appearing fbr the 

Applicant and W. S.K. Ojha, Ld. Standing Counsel for the Railways 

(to whom a copy of this O.A. has abeady been ipplied) and perused 

the materials placed on record. 

A memorandum has been filed by Mr. Swain, Ld. 

Counsel appearing on behalf of the Applicant seeking pennison to 

withdraw this can to woiic out his (Applicant's) remedy 

Departmentally. 

Having heard the Ld. Counsel for both the parties,, this 

case is pennitted to be withdrawn with liberty to the Applicant, to 

redress his grievances Dcpatmeatally. The case is accordingly 

diosed of be ing withdrawn. 

Send copies of this order (along with copy of this 

O.A.)to the Reondents. 

S. Free copies of this order be also handed over to the 

Ld. Counsel appearing for the parties. 	 , ,c 

VI CE-CHAIRMAN 


